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DWTE 1. ORDER

....a...ﬁ...............,......@......}............
6.12495 | Mr Ranadip Dutta for the applicant.
'«MﬁwB.K.Sharmqrfor'the respondents;
f;:Notice wéived. By consent heard .
The short grievance of the applicaht
‘is that her representation with the
request to .grant her pensionary benefiﬁs
in terms of the Board's instruction
contained in letter No.F(E)III 72 PN 1/
.19 dated 19 9. 1972 on the subject of
1" grant. of famlly pension is not belng
looked inﬁo by the respondents although‘
more  than a year has’ passed.
- _ . The appllcant is a widow of late

Binby Krishna Chowdhury who was working

and died in.harness on 24.6.71. She has
réquésted fér grant of family pension

to hér’énd—dphtendfthat shé has become
eligible to @etAthe same. It is high
time that thé representatlon dated 27.6.
1994 should be decided and the claim of
the appllcant under Liberalised Pension
| Scheme be symﬁathetically considered.

.had given her optlon dated 27.6.94 for

050'00.‘00000Q..!.QOOOOCOIQ deas o rg ol n.00o.'oooooooaocootoooao.o.Ond'.o.‘oo“.
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W (contd.to Page No,2)
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as Station Master at Bhalukmard station «

Alongwith the representatlon the appllcant
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llberallsed pen81on. The representatlon

Rallway, Mallgaon, Guwahatl. Annexure-F

“dateld 9/19.8 94 shows that the represen-

tation was Sent to the DRM( (P)/TSK to
‘take necessary actlon on the same under
intlmatlon to. the applicent. The DRM
therefore ‘should have decided the repre-
sentatlon early. It is not decided even

after the. remlnders ‘sent by the applicant

on 24. 10 94, 27.3.95 and 25 .9,

o5. MrBKo

§harma, the learned counsel for the
respondents states that the representatlon
w1ll be decided early However, 1n the

circumstances follow1ng order is passed.
The DRM(P)/TSK is’ hereby directed to
dlspose of the representatlon cf the

2(tWO) months from ‘the date of receipt of
the copy of this- order and the dec181on
shall be ¢nt1mated to- the applicant. If

“appllcant would ‘feel aggrieved with the
decision it will'be open to her to make

a further representation to the General

Manager, N.F.Railway. She w;ll be at

liberty to adopt such legal remedy as she
may be advised if she feels aggr1eved-w1th

the decisidn.

C.A. is ‘disposed of in terms of the

above order. ‘No order

as to costs.:

.. Vice-Chairman

q¢4was addressed to the General Manager, N.F.

i3

' 'aopllcant dated 27.6. 94 within a period of
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* BETWEEN

IN THE CEVTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH - ., ..
0.4.HO. QJM . .OF 1995,

Smt. Arati Chowdhury.
W/0. Iate Binoy Krishna Chowdhury

- Bx., M/BIMR under ;)HM/Tinsukia

C/O. Bappa' Chbwdhury
ahariaan, anumrm Mandir

.0. - Laharijan via Bokagan

[ S

Dist.~ qubmlong, Assan P : 782 480. « o » Api)_licant

KD

I. ,Thion of tho. India

Through the G@nerql ququr

N. F.Railway, Mqlxgﬁm, Guwahati-11.
II; General Manqger

H F.Bailmy, Maligaon, Gawahati=11,
III.CGeneral Manager: (Personnel)

II.F. Railway, Maligacm, Guwahati-t1 .,
IV. Divigional Railway Manager @),

N.F.Rnilvay, Tinsukia

P.0. Tinsupkia (-Assam).‘ |

V. 'Pinancial Adviser & Chief Accounts Officer

N.F. Rallmy, Maligaon,’ Gumhati-11 .. . . Respondents.

PARTICULARS FOR WHICH THE A’i’ELICATIOH IS MADE :

The application is made praying for a direction
to General Manager/N.F. Railway to dispo&et%pthe
appeal dated 27.6.94 on the light of Board's
letter Wo. F(E)ITI 72 PN 1/19 dt. 19.9.72.

Vi

Gon‘td" :z/
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JURISDICEICKH

The applicant declares that the subject matter
for which she wantsAredregsél is within the

Jurisdiction of the Tribuial.

! L IMITATION :

y ‘
- II. That the hushand of the applicant Iate

The applicant declares that the application

“is within the limitation proseribed in
‘Section 21 6f the Administration Tribunal
Act, 1985. | |

'PACTS OF THE CASE 3 i

I. That the appliéant-is' a citizen of
India and és such is entitled to the
rights and privilegGS'guaranteed by the
Congtitution of India, ;
Binﬁy'Krishna Chowdhury was a permanent
Railway Servant appointed as probationary
. Assigtant Station Master under District
Personngl Officer Bengal Assam Railway
* (How N.F. Railway) in ihe year 1943 and
thareafter worked in different Stations
“ag AM in undivided India ’and then in
Assam Rly. and finally H.E. and'rx;F.Rly.
after the partition of India. o
& copy of Service certificate is enclosed

herewith and narked as Annexure *AS.

Cont@.h3'

L]
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. 1II. That the hushand of the apﬁiicant Late

Binoy Kristna Chovdhury, wbile working
as Station Magier at Railway Station -
Bhaluknara under Tingukis Divigion

of N.7. Railwhj died in harness on
24.6.71. | |
That the applicant being the legal heir
of the deceased Rly. employee approached
IVS(R)/Tinsukin 4o settle her dues
granting pensionary and other Railway .
dues. But she was not granted pensionary
benefit beeause here husband\di& not Opt.
for pengion. Only Bonus (Govermment
Contribution)Rg., 5243/- and S.C. 1o P.LF.
had been given to her in lieu ;f Fanle
pension and DCRG. |

A copy of peayment order issued by FA & Ca0/

Maligaon is concloged herewith and marked
as Annexure 'BY, |
That the applicant approached all eorner
with humble pray to grant her family

pension but none did entertain her on the

ground that thore was mo provigion for

opting pension at the relevant time,

That the humble applicant states that

. Bailway Board in their. letter No.F(E)III

72 PN 1/19 at. 19.9.72 instructed that
in case of non-pengionable Railway Servants
who died while in service during the period

from 1.4.69 to 14.7.1972, .ihe femilies of

Contd., . 4



" such dece sod Railway servants may be |
Co . - nllowed 1o Opt for lecrqllscd Pension .
I ,"\ Rulou, alongWLth the fanily Pan51on
; ' schane for Railway E@p}oyees, 1964 as
. smended from time to time in lieu of the
| contributory State Rallwqy Prcvidant B
. Fund benefits., R
A copy of tha'Railway.Board'é letter dat.
19.9.72 is encloged Hbrewith and marked

ag Annexure 'C"

. VII. That tho humble applicant states that
Railwey Board in the aforesaid cirecular
categorically instructed that the contents
of this circular should be brought to the

~ gpecific notice of the familics of éll-thé
. nanfpensianable'daceaséd Railﬁay-servants

Who dicd while in service during the period

frbm 1.4,69 fo 14,7.72 and to ensure that

the coumunication should have to reach to
the families of-deceaséd Railway'employeé"”
before 31.16.1972 so that they can exerdise -

Option botore 31.12.1972. | -

VIII That tho humble qpplicmt oz to state
thqt she was not informed about this scheme
in terms of para 3 and 4 of the said Railway
Boqrd’« circulars datod 19.9. 72 and as such

she did not get chanco to Opt. for pensxon

)

scheme.

Sy | >~ - ) . 'COIItd; . 5
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X.

XI.

That the humble applicant he& to state
tha{'sinoe Railway Board's insiructionv
at..19.9.72 extending the benefit of

fahily Pengion cte. tb the families of
the deceased Railway employee who died
while in service in between the ﬁeriod

1.4.69 to 14,7.72 was not conmunicated

"~ to he?, ahe_was compelled to' produce all

requisite documents for ex-gratia payment

. and ex-gratia payment at the rate of

Rs. 150/~ per month has béen sanctioned

.to her in terms of Railway Board's letter

No. PC-IV/87/1AR/1 dt. 30.6.88.

‘That the hunble applicant having learnt

frqm'angid pensioher about the contents

of Board‘'s circular di. 19.9;72 had no
goomer collected a copy of Board's letter
and made an'appeal to @1/N.F. Railway
praying grant of pensionary benefit giving
a chance for option. |

A copy of the mppenl&option dt. 27.6.94

are enclosed herewith and marked as

- Anmexure 'D* & 'E'.

That GM/9.F. Railwmy received that appeal

from your humble applicant on 27=6=94

assuring her to consider her appeal sympathe~-
tically to minirise the hard ship of the
applicant.

-

Contd.. £
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XII. That the humble applicant beg t8 state.

that @i(P)/Maligaon vide his leiter -

dt. 9/19.8.94 communicated an interim

reply o the epplicent that DRM(P)/Tinsukia
’ |

has been advised to take necessary action

‘4o the disposal of her appenl, @1(P)/

Maligaon's letter at. 9/19.8.94 is ‘
ehcldsed herewith &hd marked ns Annexure ‘.F'..
But since then the case is under considera-
_tiony oflibm@)/miﬁéukdm and Q{/N.F. Railway,

Maligaon even after a series of reminders

to them. Copy of reminders are encloged

herewith and marked as Annexure¢'G'l, *G'2 &
'G.S..’ . . .

AN

XIII. That the respondent has np sincere effort

for the disposal of thé appeal of your

humble applicant,

XIV. That in the aforesaid circumotances your

humble applicant has no other Pw$ option but
%o pfey before -the hon"ble Tribunal for

justice.

RELIEFS SOUGHT FOR 3

Under the facts and cirémns*pances the applicant

pray for the following reliecfs.

I.

,

That a direction to @/N.F. Railway for

the disposal of appeal of the applicant
on the light of Railway Doard's letter
Ho. F(B)III 72 PN 1/19 dt. 19.9.72.

contd.. ¥
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That the applic*mt prayu liberty to

approach the don("ble Tr:.buml if she is
agegrieved with the-declglon of the

respondents.

The above reliefs are prayed for on the

following amon gst other grounds.

- That the rmponden‘o No.23 and 4 did not

compl,v para 3 of the Rnilwey Board'
letter dqtod 19.9.72 wherein Railway

' Board cqtogoricwlly stated that the

11,

«chemo should be trought to the sp(“cifl"‘
notice of the fqmllles of all the non=s

pensionable dccensed Railway Servents,

-

If the communication would reach to the

applicant before 31.10.72,she would be

111,

1

abie to exercise option before 31.12.72 °
as per Board's instruction dt. 19.9.72.

It wos the duty of the respondents to

advise the appliceant on the scheme that

Railway have introdnced. As such the

spplicant should not suffer due to
negligence on the imrt of ﬂ}é'ros—

pondent Radlway authority.

Particulars of Postal Order

I.

I7I.
.

Postal Order No. s 2——2 52//7‘35“9
~Date of Issue s 929 /l. 1995~

fs’s ucd from

’%@lja@\ %5 H@k <§uwwﬁéﬁ
Buidid WA st otF2 a1

| ee

Payable at

. .
O . i

Contds.§
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VERIFPICATION

. | . I snt. Arati choudhu;y wife df Iate Binoy
| Krishna Chowdhury, aged about 70 years, by
religion H‘indu, do hercby verify and declare
that the stotements made in paragraphs 1 to 9
of the appli..‘catién aré true to my information.
and belief and I hé.ve not supreésed any
naterial facts. “

"I sign this application on X7 K
.dt-vy of /\(0‘/”'“/‘-(1995 at Guwahati. . )
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Thl 4i*-to cer 1fy thwt Srl. Binpy ?riahnw_
Chowahury §/0.. Late Ramani iohon Chowdhury:ef..
’ L,un(;bl iy :c ba ,Putl.‘/c&’ Dl Qt& Chl ttmgonb (.}1:' C't.
rokigthen; ie working i8. AeDeiie Bl ‘Bordubi Rozd
F.O.Hoogrijen under District Traffic SUQurlnten%

’

©denty H.H.ily., DibTugerh on.present:Duy OF jope ;.
e ‘Q”/ K"“ *“‘W g WW&;’} D.A. m,,. 5'5/( ’% ?ﬂj fﬂ

AT e M

He wue & lpomtea us Erob.(aw.m. unuur .D“.v,/
IflJo’ JDMCC:.« 5.1’1 b&:pt. 194;50 '

i _In Loy 1944 he has . beg nafer
Del'e 3/ Be ita glg. Chittugong zna’put ir
li&:t Of ;[La:;:jcj&;.} A ) : :

In ifebruary 1945 he was pocted &g feSeid
,gj’Kamalasugur, L

M

v ....Therefrou he hag been trenslerved ‘to Fouzderhutb

* on. nutuul arrengeament in April 19456. Sihce thén he

' had been worﬁ1n under DoT. 5., Chitiugong uptc Augau
1947. B

On exercise of Optlon for regt of Inciu he
has therefrom been trangferred under DoT.n/Aseen
MY es Lumu*nb anllnb_vnc,burtltlon of Indiu.

1ncc tbcn he 1~»~o Plng L AsSeate undew
S Te/DaTos = Ass um ﬂlj, HNeFeHlye s DlOfUuth &l
Citizen vf India u 1 NOWe :

v -4'1.“/‘ s

Juted, Jibrugarh, . f/‘i“‘['*j* “f;*"om

@ - sy A '-*r”\ii,
) 4oy el : ' Y ,! \ wJ Y‘ ‘;‘W PSS o 4
The 1Zth Vec., '60 i = A
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NORTHEAST FRONTIER RAILWAY Annexuce ‘B
No PF(FS/ {83 / 71 Dated Panda, the.! S/ 9/ 197 1

'IhcAwrpﬁ" 6}’[’”_}\5 . WT" ‘g

Northeast Frontier Railway.eroooooo b T N,

Sub:—TIinal Settlements With. &AL 4t naag 7"?ﬁ?\“ C(J_n«u

........................................ B~ sm]BLIVI 7

. 5/.3.@.%.0’.’((’.’3. ....... 19,7990

1. Please note that theS R. P. F. Contributory/Non-Contril \utory Accoynt of thy

above named has been closed ag mxth interest améaunt%’t:ivig 2{/,# o‘}.;)’
o Fan

2. Please note that Lh Spe ial antu ution to Provxdent Fund of the above
named amounts to Rs- \.) ED ,

3. Please hote that 90%/50/0 of the 8. R, P. F. assets of thc above named with

lnlel‘eit amouﬂts to RS B TR R L LT
4. Trom, the ab ve ncntloned ------------- [ETETTIPRP ---has been
withheld for % M( * 5 5 7 F ---has been
deducted as pcr fse elow and --------- ; . has becn made
payab]e to the Secrctary.‘... ................ . e “""”“'K\'““”“”““gé?:g"./s ..... og
. ? —
5. A:mngcmcnt has been made to pay the net amount of Rs -3 PR e

in cash through pay Clerk/

. ~ to the address of the party in presence ofi--.-..-.. .M/ (]_DT: ....................... as per
a lctter of authority Submitted by the party. .

! 1

: . PARTICULARS OF DEBITS S R

. . 0 o .
: - H_% ; o 3%’ éa 7 Bonus Rs--....... s

o (Of y} w7048 Tl Total Rs vrvvvrvee.
‘ %’Wﬁ “ﬂ“ 2R

nanml Advmer & Chief Accounts Officer.
m}w nNorﬂleast Fronncr R;ulwa}, Pandu

\\\?V\){.%pﬁug’ﬁ\t Axeh %Oﬂllmrj, WO f.,mjt /<M4w

seyre seeeeges oeoeeofor information. The amount is payable to hm(her
. on biffher owfyf behalf and on bchalf of_histher minor children as mother and as natural
uaydi nominee.

2. The Chief Cashier, Pandu or the-pay Clark.J SKe.... e

f may be centacted for any dela) in regeipt of the amount quoting rcfercnce to- A B,
No.-- sresvenseeste SE\F Qf’ NS Lé axmcluded m CO 7. No ..?..'. ..........

-
‘%f;
»ié
=5

F. S, of veveeie NI S -

Fo Ji—oo%) S Mo

A g,‘ : For !‘:‘immul Adviser & Chief Accounty, Offices,

y - Northeast Frontier Railway, Pandu,
5 W

,ﬁaxgaon, PJO. 7003164/10-0008/NS/40191/25 D 20.6.70-20,000 forms.
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(Copy of Railwey Board's letter Ho. F(E)III 72
PH 1/19 dated 19.9.1972). '

i
gubs~  Grant of option for pensionary benefits
to the widows of the railway servants who
died before 15,7.1972.

- - =

!

several representations have been made to the
Government;that hardship has been cansed in certain cases
to the familics of railuay employees who died without
having been in a position o exercige an option to be
governed by the pension Scheme. The Railway Board have
cnrefulky considaréd &he natter énd have decided, with
the approval of the Presidént, that in the casc of
non—pensionablé railvay gsorvants who died while in
gervice during the period 1.4.,69 o 14,7.1972 the
the families of such deceased railvay servants may
ba allowed to opt for Liberalised pengion Rules, along’
with the Fanily Pension Scheme for Raillway Fap loyecs,
1964 as amended from time to tiie in lieu of the
contributory State Railwsy Provident Fund benefits,
provided that a request for the same is Specificaily
nade by the nominae(s) validly nom inated by the
subscriber or in the absence of o nomination, by all
the members of the family of the deceascd as defined
in the 3tate Reilway Provident mund Rules., If the
 fomily includes minor chilaren, the request on their
behalf can be made by their natural guardian and if
there is no natural guerdlen by the 1éga1 guard ian.

The option allowed above is in pursuance of

the reconmendation made by the Natinnal‘Coulciél of

}\ the § Joint Consultative Machinery in their meeting
ld/én 28/29-7-1972.

qﬂfﬁﬁw

Contda .2/~



—]2 -

-3 2y -

2. ~ If, in such cases, the Goverment contribution
and/or special contribution to the Provident Fund have
already been paid to the beneficlqucs who make a
gpecific requcst for the benoflt of the Liberalised
pension Rules, the Govornmo*xt contribution and the
excess, if any, of . the gpecial contribution over the
death~cum-retirement gratuity due, shoald be rocovered
from them before acoeding t0 the requests,

3 The/contonts of thla letter should be published
by the Railways in their .Gazeties in an extroordinary i
issue (in English,’Hindi and regional languages as ‘
necessary) within a - week at the latest with coples t9 Uhe
racognised unions and Should be brought 'to tho spooifio

‘notice of! thoffamilios of all’ the non-pensiannble

deceased railway servants who,died while in service
during the period fram 1.4.69 to 14.7.72, The amount
$o be refunded’ vidc para 2" above should also be’
advised to. thcm eﬁnultaneousky. If. the. family members
in question deaire to tako ﬂdvantage of thesoe orders
the request fron ‘them to that ‘e2fbet, duly acoompaniod
by tho amount to. be'rofunded by’ ‘them ag afore-mentioned,
nust beo rgceived  within. a period of one month from

the date offrcceipt o@ tho communication .of these
orders by them.,#. ”fk e o n

4o The‘last datc by”which auch Optione can.be
excreised is 31.12,1972, Itehould, therafore, be
engured that in ‘all sach cases, the connunication as
above, should be-issued so ns to roach.the families
concerned before 31, 1Q 1972,,u

_ R o
5e ' Hindi version® of this lettor will-follow.

By ST S

® o0
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- ¥ To,

v The General Manager,
H.F. Railwmy, Maligaon,
Guwahati - 781 011,

sir, |
Subs - Grant of Pensionary Benefit.

With due respect and humblc subm:Lssa.on I beg
to state the followings s-

That Sir, My husband Late Binoy Krishna  Chowdhury
ex, Station Master, Bhalukmara died in harness while he
was in gervice an 24.6.71 1leaving B¢ helpless with three
little children,

That sir, uwnder that circumstances I approached
to IWS(P)/Tinsukia for his kind sanction to the grant of
pensionary benefit to save me .alongwith my children

from hardship, But I was told that my husband did not orercise
option for pension and as such I am not entitled for

pension, However, only Bonus and S.C. to P.F. had been

g&vm in lieu of Pension nnd DCRG respectively,

That sir, Railway Board vide their letter No,F(E)/
III 72 PN 1/19 dt. 19.9.72 instructed that the non-
-pensionable Railway servents who died while in service
during the period 1.4.69 to 14.,7.72 the fomilies of such
deceased Railwny: Servants may be allowed to Opt. for
liberalised pansion rules aléihgvith the family pension
schene for Railway Euployeca 1964 as smended from time
to time in liem of tho eontributory state Lailway Pro-
vident Fund Beaufits, Railuny Board also ingtructed thnt
the scheme should be brought t> the specific notice of
the families of all the non-pensionable deceased feiluay
gervents who died while in service during the period
from 1.4.69 to 14.7.72. But I regret to sy that I was
not intimated in this regrrd os such I did not get
chance to Opt. for the scheme.

a{rb}/ '14 That sir, the Reilway Board vide their letter
\ W

! . FC-K/87/T®/1 at. 30.6.88 introduced a new acheme
ngﬁi of ex.grotia payment w.e.f,1.1,86, Since I was not

Contd,.2/-



_[[”
T &
advised @hﬁ Board's earlier instxuction_dﬁgllslg,]z,_l
wag compelled to produced all requisit decuments for
z-gratia poyment and the ex-Gratia @ Rs. 150/~ P.M,
has also been granted to me. In this comection I beg
to stated that in case of grant of family Pension, -
the amount drawn on account of Sx-gratia payment may
be adjusted, |

_ That Sir, I hercby doclare that the amount of
Govermment contricution (Bonus) amounting to ks, 5243 /-
willghemdﬁpgsited»in~tarm9u6f~Boarﬁ*ﬁ'Inﬁtruction con-
tained letter i, 15.9.72 in the even of grant of
family pension,

I am anclosing herewith an option as per Railuay
Board's instruction for consideration and sanction of .
Pamily Pansion.

In view of tha sbove, I pray your henour, vou
would dbe »i13 enough to me to the grant of the pensionary
benefit in terms of the above Board®s letter and for
this fore*{er, I shall renain grateful.

DA/~ As ndhova,

Yours faithfully,

Dated : 27.06.19%. Aol &WW

( Arail Chowdhury )
W/G. Late B.K, Chowdhury,
Bz, M/BIMR under IRM(P)/TSK

0/C. Bappa Chowdhury,

Laharijan, Honuman Mandir,
?.0. Letarijan via Boka jan,
Digt~ Karbialong, Assam,
P I N s 782 480.

‘ Copy to : Di/Tinsukin alongwith an Option for
fanily pensisn for information ang necessary action -
{pleaseo
A

43M
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» Datedzmcnﬁqm08»1994

DRM(P)/TSK |
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HORTHEAST FNONTIER RATLUAY:

e

OFFICE OF THE
GEMNERAL MANAGER (PERSONNEL)
MAL IGAON: GUWAHAT =11,

1103195G/4/2(T) (TSK)

T0

subz—= Grant of Penslonary benefit.

rnclosed herewith, please find a Photocopy of
representation dated 27-6~94 alongwith its enclosurss
roceived from Smt. Arati Chowdhury, w/O Late Binoy
Kﬁishna Chowdhury, Ex-SM/B IMR in conncctionwith the
above,

\You are requested to take necessary action on the

representation under intimation to applicant and thls
office also, :

DA~2{two) | /

T W

for GENERAL MANAGER (PERSONNEL JMALIGAGH.

Copy forwarded for information to:-
p

l. Mrs. Arti Chowdhury,
w/0 Late B.K.Chowdhury,

5( Ex=SM/BIMR under DRM{P)/TSK
c/o.Bappa Chowdhury, .
Inharijam, Hanuman Mandir,
PO, Inharijan Via Bokajan,
Dist~ Karblalong,Assam

. ’ : < 4
P IN=782 480, f L A@f o
S At P 0
et . (,\} P ‘ ;r»: . .
‘:\?)\ PYRS Ty
for GEMERAL MANAGER (PERSONNEL WAL LGALEL.
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9,

The General Manager(Persomel),
H.F. hnilway, Malizaon,

Guwahatl = 11.

Sir,
Sub:~ Grant of Option for Pensionary Benefit, '

Refs- Tour lebter No. 195G/4/2(T)/1SK
dnted 9/19.8.94. I

C e &

, I am grataful to you for your kind congsideration
to dispose of my appeal dt. 27,6.94 vide your letter
ynder reference. ‘

|
3ir, as I was nalther aware of Board's letter
at. 19.9.72 nor I wog informed in this regerd, T aia
not able to Opt for pensionary benafit. But as soon as I

came: to know the Board's instruction I approach 1o

you with that humble pray, '

gir, I hope that you will gyapathetically con~
‘gider my appenl dt. 27.6.94 and allow my Option for
family pension and sanciion pensionary benefit at your
earlicst to save me from hardghip at the fag end of
1life and obliged. :

.
‘%

Yours. faithfully,

Y, . :
Al @ howdhasf

( Mra. Arti Chowdhury )
W/0. Late B.X, Chowdhury,
Ex.M/BTMR under DRM(P)/TSK,
¢/0. Bappn Ghowdhury,
Tahnrijan, Hanuman Mandir,
7,0, Laharijan, Via. Bokajan,
Digt.~Enrbialong, Assam,

P I W = 782 470,

Copy to : DRMEP)/TSK for information & NeCOSSATY
' action to.



A

To, -
The General Vanager(Personncl), ' ‘

Nale Lnilway, Mallgoon,
guwnhoti = 13,

Sir,
Sub:— Grant of Option for Pensionary bhonpefit.

Kofi- Your lobber Ho. 195 G/4/2(T)(LEK)
‘dated 9/12.8.1994.

LI

With due respect and humble submiseion I beg
40 stote the followings -

Sir
lagitemgte
at. 27.6.8
nknown .

, I om @ poor wmfortunate widow prayed oy
cleim Ffor fanily pension vide ny appeal
A. Rut t111 dmte the fate of my appeal is

so, I again requost your honsor you wouid be
kind enough to allow my option for fanmily pensisn and
sanction fanily pension In terms of Banrd‘s levter
No. F(E)IIT 72 PHI/1g at. 19.9.72 and ebliged.

vours faithfully,
- o~ ,,;x/*ﬁ,,',,‘«»
Dated s 27¢3.95%. )

( Mrs. Arti Chowdhuxry )
W/0. Iate B. K. Chowdhury. -
K EX-$1/BIME under Di{%fi(i?)/"TSKt
‘bﬁ , ¢/0. Bappa Chowdhury .
b i Lahmnrijan, Hanuman Mandir,

- e m——
%ﬂ/“ )(ﬁ> P.0. Laharij:?n;' Via Boka jan,
7/%’ ' Dist. ~ Xarbialong, Agsnm,
M, PIN - 782 480,

Copy to : DRI(P)/TSK for information & and nscessaly
action to. : \ .
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To,

The General Manager(Personnel),
H.Fe Rallway, Maligaon,
Guwahnti - 11,

Sir,
Sub:= CGrant of Option for Pensiomary Renefit,

Ref:= Your lettor No. 19% G/4/2(T)/TK
dated 9/19.8.94.,

LI

With due respect and humble sﬁhmissicn I bag
to state the followings :- J

Bir, as soon ag I pame to know that Railwny
Board's vide their cireular No. F(B)ITI/72 PNI/19
dated 19.9.72 extended the bhenefit option for family
pengion to the families of deceased Railway employvecs
'who died while in service batweeon 1.4.69 to 14,7.72
I prayed for the same vide my appeal and option ¢t,
27.6.94 and I was agsured to getb ny legitimate clainm on
Pension, But till date I did not get my fomily Pengion,

30, I again request your honour you would be
kind b= enough to allow ny option for family Pengion
in terms of gnid Railway Board®s letter and sancition
femily pension and ebliged thereby .,

1
'

Yours faithfully,

. g : - ] .
. Dﬂt()d s 25‘ . g . 95 o \.F/?"'?.C\v(/t" (:} YW C.U el k_:/.j

,th\ i ' { Mrs. Arti Chowdhury ).
ajﬁz — - W/0. Inte B, ¥. Chowdhury,
w 119? Bx=3M/BIMR under DRU4(P)/TSY,
7% C/0. Bapp Chowdhury, :
q

Laharijan, Manunnn Mandir,
2,0, TLaharijon, Ving Teks Jon,

Digt~ Karbinlong, Asson,
P.ILH ~- 782 400,

GCopy to 3 DRMP)/TSK for information ana necesgary
actlon 4o,



